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AN HON. MEMBER: Even Madhya
Pradesh.

DR. MALCOLM S. ADISESHIAH;
What I want to say to Mr. Bagaitkar and
the House is that when it cornes to the
report on starvation deaths, which I also
saw in the papers, as coming from the
Secretary of the Communist Party of
Tamil Nadu, this, has to be very carefully
checked. To my knowledge—because I
also come from Tamil Nadu—there is no
such danger now; and I was surprised to
read it. I think we should communicate
with the"Tamil Nadu Government
before...

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Madam, one second. This matter
was raised in the other House also. [ want
to clarify one thing. This matter has got
to be thoroughly looked into because the
State Government is making all efforts.
In fact, yesterday, we submitted a
memorandum to the honourable Prime
Minister and she kindly assured us that a
high level committee, a central team, will
look into it. And she also promised
further supply of foodgrains. If somebody
ha* mqde such a report, there is no
reflection on the State Government. It is
all wrong.

SHRI SADASHIV BAGAITKAR
(Mabharashtra): There is no question of
any reflection. It has to be verified. Itis a
verv  serious thing. The Union
Government can draw the attention of the
Tamil Nadu Government. You can say
that it is wrong.

RESOLUTION SEEKING
APPROVAL OF CERTAIN
RECOMMENDATIONS MADE BY
THE RAILWAY CONVENTION
COMMITTEE—1980

THE APPROPRIATION
(RAILWAYS) BILL, 1983

THE APPROPRIATION
(RAILWAYS) NO. 2 Bill, 1983

THE APPROPRIATION
(RAIL- WAYS) NO. 3 BILL,
1983
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFAR SHARIEF): Madam V'ce-
Chairman, I beg to mov, the following
Resolution: —

"That this House approves the
recommendations made in paragraphs
63, 64, 67 and 70 contained in fhe
Seventh Report of the Railway
Convention Committee, 1980, appoin-
ted to review the rate of dividend
payable by the Railway Undertaking to
General Revenues as well as other
ancillary matters in connection with
the Railway Finance and General
Finance, which was presented to the
Paliament on the 5th November, 1982;
and

That this House further directs that
the action taken by Government on the
other recommendations made in this
Report should be reported to the
Committee."

Madam, the Railway Convention
Committee—1980 was constituted in
October, 1980 by a Resolution adopted
by both Houses in August 1980, to
review the rate of dividend payable by
the Railway undertaking to the General
Revenues as well as other ancillary
matters in connection with relationship
between Railway Finance and General
Finance and make recommendations
thereon. The Committee selected for
examination 16 subjects covering various
facets of Railway working including
Sixth Plan projections, contribution to
Depreciation Reserve Fund and Rate of
Dividend etc. Memoranda on all these
subjects have been submitted by the
Ministry of Railways to the Railway
Convention Committee in additon to two
interim Memoranda. The Committee has
already considered some of these
subjects and they have submitted their
reports thereon, e.g. Rules of Allocation,
and Fifth Plan Performance.

In the flrst interim Memorandum,
submitted in January 1981, the Com-
mittee was requested to permit the
continuance of the financial arrange-
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ments between the Railways and the
General Finance as recommended by the
Railway Convention Committee— 1977,
for the years 1980-81 pending the final
recommendations for the Sixth Plan. The
Railway Convention Committee—1980
agreed, in their First Report, to these
proposals of the Ministry of Railways.
These recommendations contained in the
First Report of the Committee were later
on approved by this House.

Having regard to the fact that pre-
paration of the Memoranda on some
important subjects like Rat, of Dividend
payable by Railways to General Revenue,
contribution to Depreciation Reserve
Fund etc. took some time. A second
interim Memorandum was submitted to
the Committee in Jan., 1982, requesting
for their permission for continuance in
1982 also the financial arrangement
between the Railways and the general
finance as applicable to the year 1981-82.
Pending finalisation of the
recommendations for the entire Sixth
Plan period, the only changes which the
Ministry of Railways had put forth for
the consideration of the Committee were
for raising the appropriation to the
depreciation reserve fund and the pension
fund to Rs. 500 crores and Rs. 150 crores
respectively. The Committee agreed to
this arrangement in their Fourth Report
and the same was reflected in the
Railway Budget for the year 1982-83.
The relevant recommendations have
already been approved by this House.
The Committee have since examined the
memorandum submitted by the Railways
containing the proposals regarding the
rate of dividend payable by the Railways
to the general revenues, contribution to
the depreciation reserve fund, etc. during
the Sixth Plan period, 1980— 85 and
their recommendations for the first four
years of the Plan period are now
available in their Seventh Report. The
Budget which was laid on the Table of
the House on 24-2-83 has been framed on
the basis of these
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recommendations. Briefly stated, the
Railways will now pay a dividend of 6.5
per cent on all capital made available
after 1-4-80 instead of the earlier rate of 6
per cent. This rate of 6.5 per cent has
been fixed with reference to the average
borrowing rate that the Government
anticipated for the period 1980—1985. In
addition, the quantum of payment to
States in lieu of passenger fare tax etc.
has also been increased by raising the
rate of contribution on pre-March 1964
Capital from 1 per cent to 1.5 per cent,
that is, the estimated amount increasing
from 17.52 crores approximately to about
Rs. 26.74 crores per annum. The action
taken on the other recommendations will,
as usual, be intimated to the Committee
for their further consideration.

With these few words, I commend the
Resolution for the approval of the House.
I would aiso like to express my thanks to
the Chairman and the Members of the
Committee  for their  sympathetic
consideration of the problems of the
Railways while recommending the
revised rate of dividend payable to the
general revenues.

I also beg to move:

"That, the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
India for the services of the financial
year 1983-84, for the purposes of
Railways, as passed by the Lok Sabha,
be taken into consideration."

I also beg to move:

"That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1982-83 for the
purposes of Railways, as passed by the
Lok Sabha, be taken into
consideration."

I also beg to move;
"That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
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Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial year ended on the 31st day of
March, 1981, in excess of the amounts
granted for those services and for that
year, as passed by the Lok Sabha, be
taken into consideration."
The questions were proposed. THE
VICE-CHAIRMAN [DR. (SHRIMATTI)
NAJMA HEPTULLA]: The Resolution
and the Appropriation Bills are open for
discussion. Dr. Mahabir Prasad. He is not
here. Shri Syed Shahabuddin. He is not
here. Shri Arabinda Ghosh.

SHRI ARABINDA GHOSH (West
Bengal): Madam, Vice-Chairman, while
speaking on the three Appropriation Bills
and the Resolution...

SHRI MANUBHAI PATEL (Gujarat):
I would only request that when Dr.
Mahabir Prasad and Shri Shahabuddin
come, they should be given a chance.
STANTSAN [To (siwAr) AN
Famem] @ IAW AET @E A€ ArE
HEEH § BF A | ¥ TAL WU T
ATHT THT |

SHRI MANUBHAI PATEL: I am just
requesting, Mr. Ramanand Yadav.

SHRI SADASHIV  BAGAITKAR
(Maharashtra): If the train is late, what
can be done? They are coming from
Patna.

ITANTEAR [0 (shwAY) AR
faaew) : ardt Ia¥1 wE & af g
Nq §FA THS AT E |

SHRI R. RAMAKRISHNAN
(Tamil Nadu): They are pulling the
alarm chain.

SHRI ARABINDA GHOSH: Madam,
while speaking on the three Appropriation
Bills and the Resolution, I flrst want to
begin with the Railway Minister's new
slogans of '"safety, security and
punctuality" which ha3 been raised to
pacify the public mind and to  divert
their  attention
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towards the railway employees. The
railwaymen always used to honour the
rules regarding safety, security and
punctuality for their own safety,
protection and interests. But these are
denied by the railway administration. It is
within our full knowledge that these
slogans cannot be implemented if 14000
route kilometres of railway tracks, 6000
railway bridges, 6000 coaches and H500
wagons are not replaced immediately and
hundred per cent brake power and
minimum checking points are not
restored. Because of faulty planning and
the working conditions in the railway
administration, the accidents are taking
place. In the recent accident near Howrah
station, the driver of the train did his level
best. Four times he tried to apply the
brake but he failed at last and a serious
accident took place in which 16 lives
were sacrificed and many more were
seriously injured and some more may die.
These EMUs are old and aged. In
Bombay, people used to burn them up
when the accidents took place. They are
outdated and back-dated and since 1965
the renewal of railway tracks and
replacement of the rolling stocks have not
been undertaken in spite of assurances.
So accident are not always due to human
failure. The human has become the victim
of accidents. This was being stated since
1965 that these things should be properly
arranged, but nothing has been done till
today, although the Railway Minister has,
in his budget proposals, indulged in tall
talk. In fact, this is being repeated since
the last three years. The capital outlay is
Rs. 6000 crores and the total railway
assets are approximately Rs. 30,000
crores. The depreciation is made on the
capital outlay but not on assets of the rail-
ways. This arbitrary measure is
jeopardising the safety of the Indian
Railways.

The security of the passengers and
their properties are in danger. Antisocial
elements, in connivance with the
Railway Protection Force, are doing
mischiefs. Arson and looting
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are taking place every day in the trains
and wagons. Foodgrains, fertilisers,
chemicals, oilseeds and other essential
commodities are looted causing suffering
to the people. This is done with the
knowledge of the bus-nessmen. Afte, the
accidents, dacoity and thefts take place.
The State Government and the GRP's
combined efforts should enforce law and
try to stop these crimes. They should be
trained also for this. Generally the crimes,
looting, thefts and dacoities take place
after the accidents and then an inquiry is
held. So nothing is being done to prevent
them. A thorough and strict vigilance
should be enforced to stop these crimes
and offences which are generally taking
place every day on the Indian Railways.
The top heavy administration of the
railway is keeping silent over the matter
of overcoming all these difficulties in the
greater interests of the passengers.
Already the railway administration has
decelerated the passenger services by one
hour, because the late running of trains
has become al ritual in our country.
Already deceleration has been legalized
by the Railway authorities. Now this has
become a permanent feature. Even the
Rajdhani Express, the Kalka Mail and the
Deluxe for Howrah or New Delhi are
every day running late by two hours to
four hours. My personal experience on the
15th of this month is there. I had been at
the Malda station waiting for 43 Dn.
Darjeeling Mail to arrive. It is the HQ of
the Railway Minister. It was supposed to
reach ther, at 11.55 P.M., but it reached at
6 A.M. on the nex! day. Myself and one
of the noted musicians, Shri Chinmoy
Chatterjee, were there. We had to wait for
the whole night and we got the train at 6
AM. the next day. The Darjeeling Mail
arrived at Sealdah at 2.30 P.M.—7-8
hours late. This is the condition of the
Railways. Where is safety of the
passengers, where is punctuality of the
trains? And the Railway Minister is
talking tall things in his Budget proposals.
He says he
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has formed a Checking Committee, a
Reforms Committee, and that he and his
colleagues are checking the arrival and
departure  of railways. How the
Committee is functioning, we are at a
loss to understand because every day we
find the same experience. This is
punctuality in the opinion of the Railway
Minister. Thej*e is a continuous attempt
on behalf of the All India Loeo Running
Staff Association and Station Masters'
Organization to bring it to the notice of
the Railway Administration and they
have suggested proper system of
signalling and telecommunication
system, but nothing from them was heard
by the Administration. On the contrary,
against these people, the Railway
Administration is  taking  stringent
measures and there is victimization of
these workers, of the All India Loco
Running Staff Association and the
Station Masters' Organization.

In the last three years, fares and freight
charges have increased by over 100 per
cent. The Indian Railways, our national
pride, has become worse than any other
commercial concern. Under the name of
comforts to the commuters, benefits to
the passengers, we are subsidising.
Bankrupt policies, inefficiencies, rampant
corrupt practices right from top to the
bottom of the administration and
Ministry and Railway Board also cannot
be spared. Freights and fares are
increased as per the recommendations of
the Railway Tariff Committee, National
Transport Policy Committee. All these
are there in the Budget proposals. Then
there is the High-powered Railway
Reforms Committee. The then Railway
Minister, Mr. Kamlapathi Tripathi, you
may recall, had announced in the Houses
that these Committees' reports will be
discussed in Parliament. Before placing
the Budget proposals, the taxation
proposals on Railways any freight and
passenger fare increase, these
recommendations of the  Tariff
Committee and the National Transport
Policy Committee should
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But an ex-party decision was taken
without recommendations of these
Committees being discussed to enhance
the rates ol lares and Ireights. Before
placing the Budget proposals, th*
Railway Minister should come with the
recommendations ol these Committees.
Moreover, we are taking loans from
Japan, Great Britain, International
Development Association and IBRD and
World Bank but no improvement is
taking place. Prices are rising like
anything, freight and lareg have
increased, passenger comforts, services ol
food in the trains, all are becoming worse
day by day.

Only tall talks and assurances are there.
People by and large, and passengers in
particular, are feeling difficulties because
of tne maladies perpetrated by the
Railway Ministry. Moreover they have
been irritated by the curtailment of the
benefits. The existing benefits are also
being curtailed. Food subsidy is not there.
The catering system is worse. Every now
and then the MPs, the Citizens
Committees have brought these things to
the notice of the Railway Administration,
but nothing has been done. There is no
subsidy. The conditions are worst. No
sweeping and nothing. We talk about
improvements. Some reforms committee
was there. But no improvements. Who is
suffering? Not the Railway Board, not the
Ministry but the common people are
suffering because of the anti-people acts
by the Ministry.

Extension programme of new lines and
conversion of lines into broad-m gauge
have been abandoned. The railway
expansion from Balurghat to Malda was
there to relieve congestion. The activities
of the Calcutta Metro Railways are all
hoax. It Is progressing slowly. Especially
the Calcutta Metro Railway's performance
is so bad that it has created traffic troubles
in the city*

Budga-Namkhana, Howrah-Amta,
Howrah-Sheakhala Schemes are in hand.
Required money is not there. Everything
was assured that these
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things would be done, but no progress
has been made at all. Today in the
Question Hour also this question was
raised. The Railway Minister said that
they were trying. But nothing has been
done. Five years ago these schemes for
West Bengal were decided. So this is the
sad plight of the common people.

Today we feel that the travelling public
and the railway people should be united to
resist this attack on the common people by
imposing Rs. 488 crores of freights and
passenger fares. If the Railway Ministry is
so sympathetic, then, why is the  All-
India Railwaymen's Federation, the rail-
waymen's own organisation, contemplating
to take strike Ballot from June, 1983?
Why are 6,000 firemen, drivers and other
loco running  6taff were being suspended,
charge-sheeted and dismissed only due to
their agitation fo, rightful demands? Why
the working hours of the loeo running
staff have not yet been fixed at ten hours as
agreed to earlier?  You are talking of the
best performance by the railways, and on
the  other hand you are victimising them.
The worst things are being done to them.
No negotiations are there. They are being
suppressed like anything. ' The people who
have been victimised or removed have

not been  reinstated. So much discussion
has taken  place on the Railway Budget.
Nothing  has been said about the loeo
running staff. The Station Masters'

Association triad to co-operate with the
Railway Ministry for the betterment of
improvement of the railway administration,
for betterment of safety, security and
punctuality of the trains. They are not
heard by the railway administra-tion, and
moreover they were victimised.

Lastly, while opposing these three
Appropriation Bills and the Resolution, I
suggest that immediately Uie iares and
freight increases should be withdrawn. Is
it not possible or Parliament to adopt a
unanimous resolution to allot more money
as demanded by the Railway Ministry,
So that
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th* Railway Ministry can withdraw this

proposal  of enhancing  the freights and
the passenger faTes immediately? We can
adopt a  unanimous resolution in Parliament

so that the Planning Commission can divert
more money for the better management and
better maintenance of  the railway system,
which is often promised by the Railway
Minister  but for which nothing is being done
by the Planning Commission. First  of all,
they should withdraw aU  these ta* proposals
for the enhancement of the fares and freights.
The common people are suffering like
anything. Rise in freights brings rise in the pri-
ces of tbe essential commodities and other
items of daily need. The common people are
made to bear

the burden of increases proposed by the
Railway Ministry. Let them withdraw this
increase of Rs. 488 crores imposed on freight
charges and  passenger  fares and
simultaneously let Parliament adopt a
resolution asking the Planning Commission to
divert more money for the betterment of the
railway administration and railway system
which is collapsing as per the opinion of the
Railway Minister himself. On the last
occasion, he admitted that the railway system
is collapsing, that the railway administration is
collapsing and that he is in doldrums. So many
things he had to admit before the House. Why
is the Planning Commission not diverting
more money to the Railways? Why is it
allocating less money? Let them allocate more
money. And these proposals for enhancement
of fares and freight charges should be
withdrawn immediately. With these words, I
conclude.
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SHRI R. RAMAKRISHNAN: Madam
Vice-Chairman, I do not see either the
Railway Minister or his assistant here.
But it ia as well that my good friend, Mr.
Mallikarjun, is here. He understands the
subject better and it is a pity that he was
removed from the Railway Ministry
where he was doing good work. Of
course, this is the prerogative of Mrs.

Gandhi. 1 do not have to say anything on
that.

I have great admiration for the Railway
Ministry and for the officers connected
with the Railway Ministry because it is
the only Ministry where meticulous
follow-up replies to the points raised by
Members aro given. In the last two or
three years, I have received very detailed
replies to ihe points I have made here and
1 only hope that the Government of India
Will function as well in the other
Ministries.

,  Madam  Vice-Chairman, Indian
Railways is the second largest in Asia and
perhaps the fourth or the fifth largest in
the world. Nearly 14,000 Kms. of ageing
track require replacement and more than
8 per cent of the wagons have outlived
their age. It ia a pity that the Planning
Commission has given only Rs. 5,100
crores in the Sixth Plan as allocation for
the Railways against Rs. 10,000 odd
crores they have asked for. I hope that the
railway Minister will continue in his
efforts to convince the Planning Com-
mission and the Planning Minister, the
Prime Minister and the Finance Minister
to see that larger allocation for this life-
line of ours is given.
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At the outset though the hon. Mr. Ghani
Khan Chaudhuri is absent, I must cay that
I sm perhaps one of the yery few people
who are realiy appreciative of the
wholesale "massacre" that he has done in
the Railway Board—if r may use this
strong word. I do not know about Mr.
Gujral or th, other Members who were
there in the Railway Board. But ' I must
really admire the guts of Mr. Chaudhuri
and T think this will take the bureaucrats
away from the complacency which they
usually have about their supreme role in
running this country, i hope as a folow-up
of that, the xiew team will function very
effectively in course of time. It is not the
personalities, but it is sometimes the
bureaucratic arrogance of 6ome of the
officers—with due respect to those who
are sitting there—which I must condemn
during my speech.

Madam, the Minister has in his reply to
the Railway Budget and  on several
other forums stated that he is very
conscious about the safety, punctuality
and also about the security and things like
that. But even yesterday morning, we
had the  sad report of the derailment of
the Island Express at Karunapally in
Kerala and nearly 30 or 40 ]>eople have
been seriously injured and one of them
is very critical. I do not know whether he
has died;. I hope not. Things like this are a
very common feature and I hppp *h°
Minister will follow up his statement by
seeing that continuous effort is
maintained for ensuring the safety of the
railway passengers. In this connection, i
do not think that the Members of
Parliament and others who raise these
issues as and ~ when accidents happen,
care to follow what is the result of the
enquiry.  These accident reports should
be periodically reviewed by some high
level committee and a comprehensive
report placed in Parliament so that we
may know what exactly or how exactly
the accident took place. These follow-
up measures are wanting.

Recently there was a report of a
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murder of a woman passenger near Agra
station in the GT Express. If things like
that happen in daylight, it is really a sad
commentary on the running of the
railways. The Minister should
immediately take this up and not just for
instance, sometimes they take the
responsibility and sometimes they push it
on to the State Government. There should
be a fixation of responsibility between the
railways and the State Governments and
something should be done to provide
security for the passengers,

I realiy welcome the increase in the
accident compensation from Rs. 50,000
to Rs. 1 lakh. It is definitely a very
progressive step. About a couple of years
back, I wanted that the entire Indian
Railways Act which is outmoded in many
ways—the hon. Law Minister is also
sitting here; he may have a look at it—
should be reviewed thoroughly and
updated.

Then T come to the computerisation
plan for reservations at least. In Delhi
station alone, I am toid they are handling
more than 45,000 reservations. At major
stations like Madras, Bombay, Calcutta
also, Dbesides Delhi, the passenger
reservations should be computerised and
some amount should be set apart for that.
It is a very small amount though and there
should be some constant follow up of
what exactly is going on.

While talking about computerisation, I
think it is high time the Indian Railways
should also have containeri-sation, like
we have for shipping. The railways
should also have containeri-sation. This
has been started in a small way but it has
not been followed up. This will help not
only in reducing transit losses and
railway claims but also the goods to reach
the destination.

I would also like to ask the Minister
what happened to the Palace on Wheels
which was started with a lot of fanfare
and publicity. I am toid that it has
become a big flop. I do not think the
Ministry should be too much worried
about it. These things are foreign
exchange earners and it
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will take some time for them to get
popular. I think not only the Palace on
Wheels should be continued but there
should also be a Palace on Wheels for the
South so that the southern circuit may
also be included in that. Now Madam,
since the time is very short, [ will come to
a few points regarding my own State,
Tamil Nadu. There has been a long-
standing demand—I do not know why
they are not concending it—that the G.T.
Express should b, named after the great
freedom fighter called Bharati and it
should be called the Bharati Express. I
would earnestly request the Railway
Minister not to stand on arf- sort of
formalities on this. He  should
immediately announce that the GT
Express has been named after the great
man Bharati. And further I demand that
the Tamil Nadu Express also be named
after our great leader Arignar Anna and
called the Arignar Anna Express, in
memory of the great man. And also the
.Tuticorin Express, which is going
through the constituency of the great
Kamraj, should also be called the Kamraj
Express. These three things will help to
perpetuate the memory of the leaders of
our country.

SHRI HAREKRUSHNA MALLICK
(Orissa): You can name a train after some
lady worker.

SHRI R. RAMAKRISHNAN: Yes, I
welcome that. You can have Jhansi Ki
Rani and things like that. I do not mind.

Then the Tuticorin-Dindigul-Madu-rai
railway line has always figured in the
Railway Budget and Appropriation
discussion, both in this House and in the
other House. A very paltry provision has
been made. I do inot know whether I will
be alive when this line is completed, with
the slow pace with which it is.. .

SHRI HAREKRUSHNA MALLICK:
We wish you a very long life.

SHRI R. RAMAKRISHNAN: Thank
you. But with the snail's pace at which it
is 'going on.. .
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THE VICErCHAIRMAN [DR.
(Shrimati) Najma Heptulla]; T think we
should wish shorter lif, for the plan of the
project.

SHRI R. RAMAKRISHNAN; With
the snail's pace at which it is going
on, I do not think this line will ever be
completed. No doubt the Railway Mi
nister says that there is resource*
constraint and all that. One must look
at the entire railway map of India
and then perhaps can the regional im
balances be corrected. We 6hould
have an eye on the traffic and the
freight earnings which can be got out
of it. This is a valuable railway; I do
not know why they are cooling their
heels on it. ,

Then another thing which has very
much figured is the mass rapid transit
system at Madras, a city which is
bursting at its seems with a population of
pver 5 million. And you have made a
very small provision of Rs. one crore. It
is nothing. It is just like a drop of water
for a person who is dying of thirst. If you
make such small provisions, you may as
well drop fhe project. If you are serious
about it, you should have a time-bound
programme and complete this as early as
possible. Madam, I would very much
invite you to Madras to have a look at the
electric trains which are so overcrowded.
Why can't the Railways take a lesson
from the foreign railways and have
automatic door-closing system so that
there are less chances of accidents? And
then three or four overbridges have been
pending for a long time in the Madras
city, like  Chetpet,  Nanganallur,
Chrompet. My friend Mr. Mohanarangam
Is not there. Otherwise, he would have
got up and said something. It is causing a
traffic jam in the absence of these
overbridges in the city. The travail of the
commuters could be eased by more trains
there.

Then, Madam, you know that Ooty or
Udamangalam is the queen of hills in the
Nilgris and besides the nature of the
beauty there is the beauty of
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the hili railway which is just like the one
you have for Simla, much more beautiful
scenic beauty is there. It is one of the
show-pieces for foreign tourists. Because
of frequent landslides and things like that,
it is closed for more than six months. The
Rail-, way Administration should see that
something is done about the landslide
spots with various modern equipments
that are available, and also new engines
should be provided there. What is
provided is an old model engine. That is
not having proper pulling capacity. So
modern engines of the same design can be
built at the locomotive factory so that new
engines are there. There should be more
frequent service of the train between
Mettupalayam, that is on the plains, and
Ooty on the hills, passing through
Coonoor. Many of the foreigners take
their children and others to show glimpses
of hill railways. There was a talk some
years back that they were going to close
this railway. The Railway Minister should
assure that this railway will never be
closed down in the interest of the country.

Then, Madam, I have got one or two
small points. The Zonal Railway Users
and the District Railway Users
Committees were dissolved by a stroke
of pen earlier because of the accusation
that they were loaded with a Minister's
man, or something like that. I was also a
member of that Committee. I do not
know whether it has been reconstituted.
It does not matter whether I am a
member or not. These Committees were
performing very useful work at the zonal
and divisional level. I do not know
whether these have been reconstituted. If
not, I would request the Minister to
reconstitute these Committees.

Then, Madam, about the Integral
Coach Factory in Madras, Mr. Rama-
nand Yadav has spoken, and gone. He
wantod that any extension should be
done elsewhere. Any extension
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should be done only in Madras because
the technical skill and semi-skill is
available there. There is also a lot of
resentment at the lower level between
the inspection staff and others. This
should be looked into immediately.

The other matter is about the horse-
boxes. You know, Madam Vice-
Chairman, I am the President of the
Madras Turf club. There are very few
horse-boxes in the country, and they
fetch a lot of revenue for the railways.
They do not have enough horse-boxes
for transport from Calcutta, Madras,
Bangalore, Bombay, Coimbatore and
other places like that. I would request the
Railway Minister to see that horse-boxes
are available in plenty. These boxes go
somewhere and they get stuck up. There
should be some monitoring of these
boxes.

Only in season time between April to
June, they have got a first-class air-
conditioned coach in the Nilgiri Express.
It should be made available at other
times also because there is a lot of
demand for the first-class air-conditioned
coach. And this should be introduced
immediately.

With these words, I support the
Railway Appropriation Bills, and I hope
that our popular Minister, Mr. Ghani
Khan Chaudhuri, who, despite many
outbursts and other acts has endeared
himself to me at least and I do not know
about others; will continue in the Railway
Ministry and give a popular regime.

ot gorE Wiell (3T 99w
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#a g fh 87 19083-84 3§ H A
ArA A2 @ AEA F FEGEr AF
HIAT W4T |

WW # WA AAt WgRe § R
gea & fafgs gae § 9 [gAT &
arafaramal w1 9% o7 gu FRrE-—

"In view of severe constraints of funds,
which are not adequate to progress all the on-
going projects at a satisfactory level, it has be-
come necessary to identify a few on-going
projects to be accorded priority with a view to
complete these as early as possible so that the
Nation can derive the maximum benefit from
the investments made instead of thinly
spreading the meagre resources over a larger
number of projects. A few projects, therefore,
have to be slowed down due to inadequate
allotment of funds. Only meagre allocations
have been made against these projects just to
keep these on the books, while comparatively
larger amounts have been provided against the
projects which are to be expedited during the
Budget year."
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26.72 ®NT ¥ M g | oIy
A SR w91 feowzER, 1977
W 19 AWM O IEC WM q@TT
¥ ag amx w1 gde fear o fn

1980

7 soit § =@ ofreET #1 Fm@
E f§qr @ Al W awT A
IATAT gt 8 1 78 A 1977 AY
AW F | AFIEEY, 1980 ¥ AFIH
™A Hdr ot #r #F oF qw fran
qr | I FT BRT AT 3§ 7 3

"The conversion of the metre gauge line
into broad gauge from Moradabad to Ramnagar
and Kath-godam could not be provided in the
Railway Budget so far, though in principle, this
has been accepted by the Railway Ministry and
the Rail-tway Board. Similarly the extension
of broad gauge line from Rampur to
Kathgodam could not be processed with in
spite of the fact that Shrimati Indira Gandhi in
her capacity as the Prime Minister had
inaugurated the extension of this line as far
back as in 1974.  The need of a direct broad
gauge communication from Delhi to Ramnagar
and Kathgodam had long been felt, but its
implementation has  been delayed on one
pretext or the other. Its necessity has been
voiced from public platforms and through the
press media, apart from the forum of
Parliament time and again."

0T H o1 Faemfa famd S
7 @ faar ar .

"You would have observed in my budget
speech that priority is being given to this
project. Accordingly a provision of Rs. 1.3
crores has been provided in 1980-81. I expect
that a start will be made ori this work in the
new financial year."

AT H U4F TFFL OF FUT 60
ArE AT g AT 91 | W TS /e
W oo waerE e T frafa
9 fzur at 20-2-81 %1, i &
T HA AT T VAT AT AU
TZ— T ATy & fadr ey 2
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'*The work on the full section is in
progress and the target date for the
completion of this work is 30-6-1983."

T AEA ¥ AT W TEE wgr 2 :

"The work is in progress from
Rampur to Rudrapur—45 km. and is
expected to be completed by 30-6-84.
The Railway is experiencing difficulty
in the acquisition of land, etc."

dar & wwERm o e § 5 oua
| W WIEEAl AE0 AW
Zz afm @ vmivm a1 5w
6 W OWEr B |

L nF 9% F Q% H 24 T,
1981 FT SHY 837 H gATE  FAT
ﬁT%ofTo'fﬂ'#T#?ﬁjiF?ﬁ:
7 oAt zgme g% 5§ e ar a
gt & 2 3 fe fam & g
faweam ®r RIS FT WIEAT W
g AT An  wmar v gl w0
migs fawmw o8 37 "5 97 fEaAan
g & 97 st § FEr 2

"Kumaon is one of the most
beautiful tracts in the country and it
can boast of not only places of tourist
interest, but also of a background
which has attracted the best minds of
the country. Tagore has been there;
Gandhiji has been there, Guru Nanak
has been there; and many other people
have been there; I can trace its long
history. But, unfortunately, it has been
neglected in the field of tourism. It has
forest reserves; it has some of the best
tigers; and it has the best animals te the
country, and Sir, it is also a lake
district and it is second tb none in the
country in

[ 23 MAR. 1983! ]

Convention Committee, 222
1980

that. The only thing is that it has not
created any trouble for the
government. It is not politically in the
eye of the people or the government
and, therefore, it is neglacted."

wgrar, e FIIT w0 gfow
# ¥4 25 wfaww W g £
" ¥ a1 weq feer gEt  wAw
q BN T3 AT 53 GO FH A9
E dffr T A8 ¥ 7 g A
o FEY w7z oWy £ ¥
¥, Az fawm & g a1 sam
TifEn = od7 F f w2
=rere 7 § Bom & o £ e
ATEA1E, FIMGTFHE 0, T
FEZ, FUAT, w@Ew WT (e |
TH OFT HEW T oA & 7
feedlt wammAR Fegr 5@ AT
TMATIT TF FAT FET O TWOA
zfe @WT &1 agr gfaar g1 W
g1 U EfeE g wwmie-
ARIET-ATI-AE wrE-fr e
wWime @ W1 a8 zEwy WY
WE) A AF W BT A S0
T FEREEl # FTRE ¥ TEE
F AT 1T & g 300 fEErErEy
T UEWT & W WET 3% a9
Fh7 7 21 @ 7, FfEwew =
ArGg ® EW AT FWE A 1@
T W WYL T A 9T gEI
qizw faamr F @t afqar 3 o#
Ffow ¥7 2 a7 FT FFTT A TNAN
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(Railways) 226
Bill, 1983
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# o 7 e feeniee @i faord
€1 8 gure feeniter @i g
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[ RAJYA SABHA ]

(Railways) 228
Bill. 1983

#t gfag Wix AT A AW wEd
¥ fom 14 g fgemiee i@ ge-
fat 1 adidwe e s
aifge | ww @ & fau 41 gww
fesl Tar amar 31 A fesai ¥
34 dfgma w1 =fg &€ Fofax
g =fge ) ag a@ iwa  R9E
7 7 &1 vaw frava wwre
2 #iTew warm ¥ wOw Twg
¥ wguar #y feafs &y 28 &0
frrr & dtt @@ ¥ 7z ewm
Jrzn £ fF € 2 S AW =ed
awft 34 & ST fEeal @1 @w
oM AET ZE AT WUF TET HAM
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gt @ 2, 99w Avft & feam WY
mR mEnveE wma § fF s ae
FTaT Fzw g1 ot & 1 A a1 =WH
at v g | 9 fe=i W oA awid
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AR X W o gadr fawrer &
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a7 g IUFT graa I‘ﬂ L kar] 2 | krishnan, that the resources made available to the
qIT YT gAYETET ¥ W srreA Ay v Ra.ilway Minigtry are less than half of what any
- rational analysis of the needs of the country— leave
qoa f& qrly &r FEETRr e TZI alone the needs of the Ministry—would require. If
7 O o9& q7 TET ¥ oEm gy youare going to give this very important infrastruc-

- 5 e " ture less than half of what it needs in order that it
3 | ady feafs w @l T g Ay may run as a viable communication system to carry

FAOAFELH &5 :yg}' ST #FFT § | goods, essential goods for the country, and the

. - - : - passengers, then the main problem faced by the
Tgi TCH . qﬁg A A T % Ll Railways which we all referred to, whether it be acci-

Faas; T FET BT 4T WO STE &7 1 dents, whether it be bad service or lack of delivery of

© 3 TE 3w ZTEE qTF F HTe goods, follows. Therefore, it is with this misgiving
gl w1 1 =T i ? . that we approve today the three Bills, particularly the
fdt g M gz T F 1 4T ¥ &F Bill for the Vote-on-Account for Railways for 1983-
aTh g | FrE e #1 sxgegr 34, which is totally inadequate just as our Railway
q’g’f 3 budget is inadequate, and that I support the return of

| zafan w7 fadea ? f these Bills.
waeny & @A wud @1 safeds _ y
In the first Bill for 1983-84, the Ministry asks for

fear w7 o ATeAT THET a Vote-on-Account of Rs. 8739 crores for advance

TG q 3[‘13'# % fao oF é’? T action for the coming two months. Now looking at
= . this advance action in item 14, Appropriation to

e tﬁ: L LI F . Fund, we find that Rs. 1094 crores is requested for
& A o ghar arF g the Depreciation Reserve Fund, and for the
Development Reserve Fund, which is totally

inadequate. This is my main point. I want to

Fefor % a@ W T 77 a7 illustrate this by taking up one or two figures from

. f . - this document which has been circulated to all of us.
|qE frefy are ot wAv e Under the Works Machinery and Rolling Stock

3 wrmarga fzar ar & 3% % programme of Railways for 1983-84, I find that on
f: 5> agafeg -+ page 2, Madam Vice-Chairperson, under rolling

" W e N fm. 3_‘ stock it is surprising and shocking that whereas in
TR B | SEET WS 9% FATT T 1982-83, the year we are just leaving behind, we

' faemr &7 o1 @ OE ECAL #f# would have spent Rs. 546 crores for rolling stock,
Fq'rr_ g % for 1983-84, we are appropriating only Rs. 496

g ATEEE Al fear ar af Ff crores. In other words there is over Rs. 50 crores

arET & fAavdE Flom & 79177 less of appropriation for this very important item of

- & - - 3 rolling stock, not allowing for inflation. The

% fo e gu_ﬁ :{FI forarr marr " inflation may be only 5 per cent or 4 per cent; but to
[T AT FZT AT AT ATT AT FZ7 that extent what we are appropriating is much less
e S | =gr oy miar wo= Stiorer o than the figures for 1982-83. Then looking at track
DR. MALCOLM S. ADISESHIAH renewals, we

(Nominated): Madam Vice-Chairman, I

support the return of all the three Bills which

have been presented by the Minister to the

House, with some misgivings which I had

expressed when commenting on the Railway

budget. My misgivings are again repeated b,

my colleague, Mr. Rama-
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[Dr. Malcolm S. Adiseshiah] fixid that in
1981-82 we spent Es. 193 crores; in 1982-83,
we would have spent less, that is, Rs. 191-
crores; so, on track renewal, it is coming
down; the tracks are just 'going do wn the
drain. Look at the record from earlier years.
But now we are increasing it slightly by some
60 crores of rupees, that is, Rs. 268 crores for
1983-84, which is again totally inadequate in
relation to the 15,000 kilometres of track
which the Railways have got, and about
which the Railway Ministry and the Railway
Reforms Committee said that they must be
replaced; otherwise, you will have accidents.
My friend, Mr. Ramakrishnan, referred to the
latest accident. I am surprised that we do not
have more accidents if you are going to have
the tracks which are wearing out especially
for the fast-moving trains, like the Rajdhani
Express, the Tamil Nadu Express, apart from
the fact that they are realiy causing a lot of
loss "to the Railways. I understand, for every
fast moving train, at least three freight
carrying goods trains are displaced so that in
economic terms, this is a very great loss.
Leave aside the economic aspect. The safety
aspect worries me because we are demanding
more and more fast moving trains, passenger
trains, on worri-out tracks.

Then, I must say to the hon. Minister that |
was not satisfied with Mr. Ghani Khan
Chaudhuri's reply to me which my colleagues
have supported. I said that what needs to be
done is to move from steam locomotives
straight to electrification and not via
dieselisation. You see the amount which you
are asking for in this Bill on fuel. I think, it
will support these of us who feel that an
effort should be made to get rid of this
intermediary course of going through diesel
engines and then to electrification. On
electrification projects, I find that in 1982-83,
this year we would have spent Rs. 109 crores
and for next year, you aie asking for and you
will be spending only Rs. 90 crores. Now,
with this situation, I am not surprised that

[RAJYA SABHA]

(Railways) 232
Bill, 1983

Mr. Ghani Khan Chaudhuri has poured cold
water on our suggestions. I would suggest
that we should move a little faster on
electrification and a little slower on
dieselisation.

Madam, I would like to make an appeal to
my colleagues. This is a very unpopular
appeal I am making. This is not the time for
us to keep pushing the Railway. Ministry with
demands for new railway lines. In that case, I
have got some urgent demands from Tamil
Nadu. Similarly, Kerala, Andhra Pradesh,
Uttar Pradesh have got their demands for new
railway lines and for conversion. But I think,
the stark reality which is facing us in
approving this Vote-on-Account is that,
should we continue using worn-out wagons,
sick coaches and worn-out tracks with its
consequences, or, should we go in for ex-
pansion of the railways? Therefore, I would
like to appeal to all the Members who have
made such demands on the Railway Minister
not to push their demands.

[The Vice-Chairman (Shri R. Rama-
krishnan) in the Chair].

I think, the priorities are very clear. The
major priority should be to rehabilitate, to
renovate and to modernise our railway
system. [ think, there will be general
agreement on this and this appeal is not to
the Railways. This appeal is to my colleagues
who represent various States. 1 do not
represent any State. But those of my
colleagues from Tamil Nadu are pushing
their demands for new railway lines. We had
very strong appeals from West Bengal, from
Andhra Pradesh,...

SHRI HAREKRUSHNA MALLICK:
Orissa.

DR'. MALCOLM S. ADISESHIAH: ...
from Orissa. But the question is, do you want
new railway lines to be laid, or, do you want
the worn-out tracks and worn-out wagons to
be replaced? It is a choice. My colleague, Mr.
Ramakrishnan, has said that Railways are
being given half of what they need to run the
system economically. It is with these mis-
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givings that I support the Appropriation Bill
for 1983-84.

I had asked one question. But Mr. Ghani
Khan Chaudhuri did not answer it, because, he
could not answer all the questions. Could he
give us the latest operating ratio? The operating
ratio which I have is for 1980-81. Do you have
the operating ratio for 1981-82? It will be very
useful to us because in the midst of the crisis
which you are facing, where I am appealing to
my colleagues not to push their demands for
new railway lines, where we are going to go
on fighting with the Finance Ministry and the
Planning Commission to provide you with
more funds, we would like to know whether
you are making an effort in the Railways to
reduce your operating ratio, administrative
cost ratio.

On the second Bill, for 1982-83, I find that
in the documents, in the Demands for Grants,
for 1982-83, there is an item, I think, this is
the last item... called areas, acquisition, con-
struction, replacement. It is on page 15 of the
Demands. There the total amount of Rs. 103
crores is distributed between the seven
railways, Diesel Locomotive Works and the
Railway Board. It looks to me that the distri-
bution of this Grant of Rs. 103 crores between
these seven railways is lopsided. There may
be some reason for this. For instance, Eastern
Railway gets Rs. 32 crores, Southern Railway
gets Rs. 21 crores, where the North-Eastern
Railway gets Rs. 3 crores and North-Eastern
Frontier Railway gets Rs. 4 crores. There
must be some reason for this kind of
distribution which is not explained here. Is it
based on on-going works?

Finally, I support also the last Bill before
the House for 1981-82 and once again, I am
sorry to say that what comes before us is
already a fait accompli. = am a little disturbed
that such a large amount has been spent for
the year 1981-82, which is long past,
amounting to over Rs. 247 crores, which we
are not called upon to authorise. With thi
slight misgiving,

[23 MAR. 1983]

(Railways)
Bill, 1983

I support the return of all the three Bills
to the Lok Sabha. Thank you. Sir.

234

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Shri G. Swamv
Naik.
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[=r sre #3ml A1ET)
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[ RAJYA SABHA |

(Railwavs) 236
Bill, 1983
AFATITHZANE TAT ATTA FY1T A1
frfidizs #1 %7 arsa 1 A9
fNwEE 1 F arada W WA A OFT
T A1 F 5 omm 9ZAdT 3
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collapse of a railway bridge in Bengla-desh
sixty persons had died. When | heard this
news over the radio in Srinagar this
morning—I have just come from Srinagar—, |
was reminded of the figul*g given by the
Railway Minister. In his statement and in the
papers that he has given us it has been
mentioned that there are 3,553 bridges over
which the railways have "to ply, and out of
these 3,553 bridges, there are 2,240 bridges
which are weak and unserviceable. I was
really horrified and felt that if this is the
situation that out of 3,553 bridges 2,240
bridges are unserviceable, what is the
allotment that the Minister has made, just Rs.
25 crores. That being so, I do not know how
many accidents are in store for us in the years
to come, unless the Railway Minister gives his
first and foremost attention to this problem.

Mr. Vice-Chairman, Sir, perhaps in this
House myself and Dr. Malcolm Adiseshiah
were the only two persons who had supported
the idea put forth by Mr. Ghani Khan
Chaudhuri that the railways were on the verge
of collapse. We had said that this is a realistic
statement and we must take it that this is a
statement made by the hon. Minister and see
to it that the things are rectified. In that con-
text, the hon. Minister stated that we were
short of resources, because the Planning
Commission and the Finance Ministry have
not earmarked funds for us. We, on our part,
both Dr. Adiseshiah and myself along with
other Members of Opposition also had stated
that day that the Planning Minister and the
Finance Minister— Planning Minister was
here that day— should earmark more funds.
Neither Shri Ghani Khan Sahib in his speech,
nor Mr. Jaffar Sharief Sahib mentioned
anything as to what they propose to do to get
more funds from the Planning Commission
and the Finance Ministry. I would request
him—and would request my colleagues, the
leaders of Opposition—and we also from our
small group will join him; let us go and call
on the Planning Commission and the Finance
Minister
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to allot more funds, because if the funds are
not allotted, what shall we do? Our system
will collapse.

Third point which I mentioned, is about
the Udhampur-Jammu line. I mentioned it
before also that if 1 support this
Appropriation Bill, it means that I accept the
Appropriation Bill of providing Rs. 1 crore
per year for Udhampur-Jammu line; and that
means, this Udhampur-Jammu line of 45
miles, will last for 49 years. This is what |
have to accept, because he has not come
ouV,with supplementary demands. Instead of
Rs. 1 crore, we are thinking of earmarking
more money.

Another point that I have to make, and
which the hon. Minister has not replied, is
that as a gesture to the people of Jammu and
Kashmir, he has earmarked a small sum of
Rs. 10 lakhs for the railway line between
Udhampur and Kashmir. This is the road
which has been* blocked twenty times;
people have been stranded many times. Only
two days back, 2000 people were stranded,
because they could not go because of road
blockade. I would request him that at least
from out of the Consolidated Fund, some
money should be earmarked as a gesture of
goodwill.

Sir, I also made certain points with regard
to employment of people from" Jammu and
Kashmir. The hon. Minister has not replied
to it, and I hope he will now, reply to this
point also.

Finally, I would also suggest, that as an
emotional integration for the entire country,
certain railways should be named after the
departed leaders from various regions of the
country. Let us have a railway line in the
name of Sardar Vallabhbhai Patel; let us
have a railway line in the name of
Annadurai; let us have a railway line in the
name of Sheikh Abdullah, so that the country
knows what integration means. We are one
country; this country is one, from Kanya
Kumari to Kashmir it is one country. I
would request him to
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[Shri Ghulam Rasool Mattoj kindly take
this point into consideration.

Lastly I would also request him to
consider that the age of computerisation has
come. If he lacks in adopting these scientific
measures, we would be lagging behind. 1
would request him to earmark more funds
for computerisation. He said that he will start
computerised booking system from Delhi.
Let us hope that he does it soonest possible
and covers all other parts of the country.

With these observations, I have per force
to accept the Appropriation Bill and
commend that these be passed.

SHRI HAREKRUSHNA MALLICK: Sir,
T just repeat my suggestion that I gave in
connection with the Railways when I said
that we should see that the Indian Railways
function as Indian Railways and they should
maintain this national character and should
not be regionalised, so that we do not create
more of regional imbalance in one area or the
other. Incidentally, the hon. Minister of
Tourism is also here; he should also see as to
how Railways can be improved upon...

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): He is going away.

SHRI HAREKRUSHNA MALLICK: 1
wonder why he is going away. 1 suppose he
is not going to associate himself with the
Railways.

Sir, I support my friend from Kashmir. We
should certainly earmark Rs. IOO crores for a
railway line from Jammu up to Leh region.
Sir, there has bten a long-standing demand
from the people of Orissa. This is in regard to
the Talcher-Sambalpur line which has not
been taken up so far. This is not a new line.
My economist friend has said that ongoing
projects should be given priority instead of
new railway lines. But this is not a new line.
This is only a missing link. Railway line is
there up to Tnlcher. The distance between
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Talcher-Sambalpur is only 70 miles. This
will require an allocation of Rs. 100-200
crores. This money need not be allocated and
spent at one go. This can be done in phases.
At least, Rs. 20 crores should be allocated
this year so that people of Orissa will not feel
that they are being ignored.

SHRI C. K. JAFFAR SHARIEF: Mr. Vice-
Chairman, Sir, [ have listened with great
attention to the hon.* Members who have
participated in the discussion today. I am
thankful to them for their suggestions and the
other points made by them. We have taken
note of the suggestions and certainly, we will
try to implement them as far as possible. I am
really touched and I am grateful to Dr.
Adiseshiah and Mr. Ghulam Rasool Matto for
their sentiments and for their concern. Dr.
Adiseshiah went to the extent of appealing to
all the Members of the House, all the sections
of the House to take a realistic, a pragmatic
view, about the railway system and the
functioning of the Railways. Sir, I am equally
grateful to Mr. Ghulam Rasool Matto. He also
made a reference. He not only appealed to me.
He also appealed to all sections of the House,
particularly, to the Opposition and he said he
will associate himself with us in appealing to
the Planning Commission and to the Finance
Ministry for more resources. This really shows
that they are aware of the situation which the
Railways are facing. It is not for me to go on
repeating it again and again. We have very
clearly spelt it out in the Budget which has
been presented. The entire Sixth Plan, we have
called it as a rehabilitation Plan.

Many Members have spoken—have
repeated in fact—about the need for renewal
of tracks, replacement of rolling stock and
about so many other amenities which are
essential both for freight movement as well
as passenger traffic. The demands for under-
taking new projects and expediting the on-
going works have been reiterated by some
Members. I am in full sympathy with their
demands. As
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earlier explained by me while intervening in
the discussion on the Railway Budget, the
basic reason for not being able to comply
with their requests immediately has been the
severe constraint on resources. This has been
mentioned by many Members themselves.

Dr. Adiseshiah made a point that we should
go straight from steam »locomotives to
electrification, without the intermediate stage
of dieselisa-' tion. As you know, electrification
is highly capital-intensive and will be justified
only where the density of traffic is substantial.
There again, resources constraint is the factor
which will not permit us to take up
electrification immediately. Diesel engines
will have to be run on some sections and it will
not be possible to eliminate them totally.

Dr. Adiseshiah was asking about the
operating ratio. © would like to place on
record, for his information, that the ratio for
1980-81 is 96.1 per cent and for 1981-82 it is
89.4 per cent.

Sir, Shri Ghulam Rasool Matto was
referring to an accident in Bangladesh and
expressing his concern about the state of
affairs of the railway bridges. I must say that
it is not that 2,500 bridges are unserviceable;
they need heavy repairs or re-building. We
have already taken stock of these bridges and
a programme has been made out for their
renewal and replacement.

SHRI HAREKRUSHNA MALLICK:
How soon?

SHRI C. K. JAFFAR SHARIEF: Again,
coming to the points made by Shri Ramanand
Yadav, he referred to the new coach factory.
Decision regarding its location would be
taken on the basis of techno-economic survey
which would be undertaken while preparing a
detailed project report. He also mentioned
about the Jamalpur Workshop. There is no
reduction of staff. The strength is maintained,
Th? staff strength was
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never 45,000. it was about 12,000 in 1947
and it is now 14,000 and upwards.
Additional activities like break-down and
crane manufacture, tower wagons, POH of
diesel locomotives etc. have started.

Some Members mentioned about the
Bhatni-Varanasi gauge conversion. The other
day also, there was half-an-hour discussion
on this. All That I can say is, we have made
request for increasing the allocation for
projects like Coorg-Dindigal, Chit-tradurga-
Raidurga, Bhatni-Varanasi and the other one
that my friend was mentioning the other day.
We will review all these when we get addi-
tional funds from the Finance Ministry.

Shri Swamy Naik mentioned that the work
of electrification on Vijya-wada-Balharshah
line should be expedited. Similarly, the
electrification of Kazipet-Secunderabad line
should be taken up early. The electrification
of Vijyawada-Balharshah line is in progress.
Contracts for the main electrification works
have been awarded and all attempts will be
made to ensure the fastest progress of the
work within the constraints and availability
of funds. Electrification of Kazipet-
Secunderabad section has been approved
already and preliminary works are being
taken up. An amount of Rs. 800 lakhs has
been allotted for these works in 1983-84.

About taking up new projects and
expediting the on-going works which have
been reiterated by some hon. Members, as |
have already said, I have full sympathy for
them...

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Mr. Minister, I also
made so many points. You were not here
then. It is not fair that I should ask from here,
but you have not replied to my points.

SHRI C. K. JAFFAR SHARIEF: Sir I can
assure you that they will receive our proper
attention and we will write to you about.it/
,(Interruption).
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRSHNAN): AU will be replied
individually.

SHRI C. K. JAFFAR SHARIEF: Mr. Vice-
Chairman, from the other side, they have
made criticism for the sake of criticism it is
not that the Minister of Railways, in his
Budget speech and during his reply to the
discussion, has not admitted certain
shortcomings. Efforts would be made to
improve, things. Sir, it will not be in
anybody's interest to criticize something only
for the sake of criticism. That would only
bring down the morale of the officers and the
railwayimen who are working in such
conditions. I would, therefore, like to say that
we will do our best to remove the
shortcomings and to see that this system
functions well. It is our humble effort to see
that we rise up to the expectations of the
people, at large who are the railway users and
to see that we understand our responsibility,
particularly this being the vital economic
sector. We have a very big responsibility of
carrying coal to the thermal plants, foodgrains
from the North to the South, and the.
petroleum products, steel and cement. Sir, we
have a very big responsibility, and 1 can
assure the House that we will rise up to their
expectations in meeting the requirements.

Sir. the hon. Members would appreciate that
we have included three major projects, costing
nearly Rs. 176 crores for the benefit of th
suburban passengers in Bomibay and Madra:
areas. This I am referring to because again ther¢
was some mention about-the increase in freight
and fare. Sir, I do share the concern of th
common /nan. That is exactly the reason why|
replying to the debate, the Minister has already
announced certain concessions with regard t
second class fares and also with regard t
essential commodities which again are the con
cern of the common man. And additional ling¢
between Bori Bunder and Andheri is expected t
be built at an estimated cost of Rs. 46.61 crores
A new line between Mankur / and Delapur i
expected to be built at °

an estimated cost of Rs. 75.74 crores. Rapid
transit system near the Madras Beach is
expected at an estimated cost of Rs. 53.46
crores. Unless additional resources are
available, we cannot undertake such heavy
cost projects or improve the services. The
beneficiaries will have to share tha burden.

Sir, there is a lot of demand about new
trains. Hon. Members have again reiterated
demands for new trains, more stoppages,
provision of additional coaches in trains etc.
Each of these demands has been noted. Each
such demand will be examined carefully and,
wherever possible, we would try to meet
these demands.

Sir, 'witn regard to the improvement in the
passenger amenities, wo are -quite concerned
about that. We have taken note of all the
suggestions made. As Members are aware, we
have a very heavy backlog of replacement of
coaches. Tliis results in retention of wornout
coaches in service. And then there are also the
activities of the anti-sociai elements and
m'iscreant+s who indulge in vandalism. We
have been able to provide better standards of
amenities to the passengers, within our limited
resources, but our effort in this direction will
continue unabated and some significant
improvemeinlts must become visible shortly.
Sir, with regard to thn safety, we are equally
concerned with improving the safety in the
rail travel. Although in the current year the
accidents are less by about 27 per cent
compared with the corresponding period of
the previous year, yet, it is not a matter of
satisfaction for us.

SHRI HAREKRUSHNA MALLICK: Sir,
he is reading from a prepared speech.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): He is replying to all the
poin's.

SHRI HAREKRUSHNA MALLICK: No,
Sir, not at all. He is reading from H prepared
speech prepared by -ome-body somewhere.
(Interruptions)
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Mr. Mallick, you
should know that the Railway Ministry is the
only Ministry which gives proper replies to
the points raised by the hon. Members.

SHRI HAREKRUSHNA MALLICK: It
was so so far, not now.

SHRI C. K. JAFFAR SHARIEF: I think
Mr. Mallick will appreciate that it is humanly
impossible to answer every point. It has been
our practice, you have rightly appreciated,
Sir, that we always write to the hon. Members
on whatever points they make.

SHRI HAREKRUSHNA MALLICK: I
have been reminding for the last five years
about the 70-mile long missing link. That is
falling flat on the hon. Minister.

SHRI C. K. JAFFAR SHARIEF: We are
concerned with improvir the safety in the rail
travel. Although the accidents are less by
about 27 per cent in the current year compared
with the corresponding period in the previous
year, yet, it is not a matter of satisfaction for
us. We have since set up a high-powered
committee under my senior colleague's
chairmanship to look into the safety aspect.
Thi; committee includes representatives from
the Ministries of Defence and Shipping and
Transport and ™ Department of Electronics
also. We are quite determined to implement
the recommendations of the various expert
committees, including the Railway Reforms
Committee, which have gone into the aspects
of safety. However, even in this we are facing
a certain limitation as the implementation of
some of the recommendations would involve
very heavy financial investments running into
thousands of crores of rupees.

I fully share with the hon. Members their
concern at "the recent accident in the suburban
section in Calcutta. We have now decided to
tackle the safety problems of the suburban
sections distinctly separately. For this
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purpose the railway administration is being
asked to form separate study teams to go into
the aspect of safety in the suburban sections
of Calcutta; Bombay and Madras
immediately.

The supervision over the drivers and the
surprise checks to observe their working are
being further intensified. The third part of this
drive will be thorough and meticulous check
of the brake power of each and every
outgoing EMU from the shed. No effort will
be spared to create Dbetter saving
consciousness at aU. levels by education,
training and control.

Sir, several Members havo stressed on the
need to guarantee safe travel and improve the
security arrangements. The Railways are fully
alive to the need for providing hundred per
cent safety and security of the passengers and
their personal belongings. This being a State
subject, close coordination is being maintain-
ed at the State level to tackle the local
problems. The strength of the Government
Railway Police force has recently been
increased by over 7,000 personnel, and the
Railways have agreed to share the expenditure
on the Government Railway Police on 50:50
basis. The Government Railway Police
provides about 1,400 armed escorts for
escorting the passenger-carrying trains,
particularly at nights. The Railway Protection
Force assists the GoTernment Railway Police
in all possible ways to tackle the problem of
security of passengers and their belongings.
Wherever necessary, the Chief Ministers are
addressed and their co-operation and
assistance in ensuring better safety sought.
We are also considering the possibility of
giving additional powers to the Railway
Protection Force.

Sir, whatever may be our efforts, let me
again tell the House that unless we get the
support of the State Governments and the
Members of the House and the general public.
it would be very difficult for us fo ac~
owmplish this task.
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[Shri C. K. Jaffar Sharief] Let me conclude by
thanking the hon. Members once again for the
keen interest taken by them in the railway
matters and the valuable suggestions given by
them.

THE VICE-CHAIRMAN (SHRI R-
RAMAKRISHNAN): I shall flrst put the
Resolution to vote.

The question is:

"That this House approves the
recommendations made in paragraphs 63,
64, 67 and 70 contained in the Seventh
Report of the Railway Convention
Committee, 1980, appointed to review the
rate of dividend payable by the Railway
Undertaking to General Revenues as well
as other ancillary matters in connection
with the Railway Finance and General
Finance, which was presented to the Parlia-
ment on the 5th November, 1982: and

That this House further directs that the
action taken by Government on the other
recommendation, made in this Report
should be reported to the Committee."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): I shall now put the
motion  regarding  the  Appropriation
(Railways) Bill, 1983, to vote.

The question is:

"That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of India for the
services of the financial year 1983-84, fcr
the purposes of Railways, as passed by the
Lok Sabha, be taken into consideration."

The motion was adopted.
THE VICE-CHAIRMAN (SHRI R.

RAMAKRISHNAN): We Bhali now take up
clause-by-clause, consideration Of the Bill.
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Clauses 2 and 3 and the
added to the Bill.

Schedule were

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI C. K. JAFFAR
move:

SHARIEF: Sir, 1

*'That the Bill be returned."
The motion was adopted.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN); I shall ,ow put the
motion  regarding  the  Appropriation
(Railways) No. 2 Bill, 1983, to vote.

The question is:

"That the BiH to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1982-
83 for the purposes of Railways, as passed
by the Lok Sabha, be taken* into
consideration."

The motion was adopted

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): We shall now take up
clause-by-clause consideration of the Bill.

Clauses 2 and 3 arid the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI C. K. JAFFAR SHARIEF: Sir, I
move:

"That the Bill be returned."

The question was proposed

SHRI HAREKRUSHNA MALLICK: Sir,
for the last five years, in almost all debates on
Railway Budgets and Appropriation Bills, I
have been making an appeal in favour of this
missing link of 70 miles, which will augment
verv much the revenue of the Indian Railways
and our economy, but so far there has been no
response . .
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): It will be noted.
{Interruptions) The question is:

"That the Bill be returned."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): I shall ,ow put the
motion  regarding  the  Appropriation
(Railways) No. 3 Bill, 1983, to vote.

The question is.

"That the Bill to provide for -the
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet the amounts spent on certain services
for the purposes of Railways during the
financial year ended on the 31st day of
March, 1981 in excess of the amounts
granted for those services and for year, as
passed by the Lok Sabha, be taken into
consideration."

The motion was adopted

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): We shall now take up
clause-by-clause consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRIC.K. JAFFAR SHARIEF: Sir, I
move:

"That the Bill be returned."

The question was proposed
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN):  The question
is:

"That "the Bill be returned." The

motion was adopted.

RE. DISCUSSION ON NON-
ALIGNED MEETING—contd.

SHRI SHRIDHAR WASUDEO DHABE:
(Mabharashtra) Mr. Vice-Chairman, a meeting
of the Business Advisory Committee wa, held
today. What is the position about the NAM
resolution? Is it coming tomorrow for
discussion?

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): For the information of
Members, I may tell you that the motion on
the Non-aligned Meeting is coming tomorrow
at 3 p.m. and it will be discussed.

The House stands adjourned till 11 a.m.
tomorrow.

The House then adjourned at
forty-five minutes Past five of the
clock till eleven of the clock on
Thursday, the 24th March, 1983.



